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(b) xfm,the fime by which the repm-tof
lmdiuwmbeuvnihm? RIS

T!m MMSTER OF STEBL AND MINES
(SHRI ‘S. MOHAN KUMARAMANGA.
LAM): (a) Yes, Sir.

(b) The locmon studies are expected to be
completed during 1972-73. '

Ncn«nat of Bndl and Glpr Workers
(Oo-ditim of Euplnymt) Act, 1966

415, SHRIR. P. ULAGANAMBI s Will
the Minister of LABOUR AND REHABILI.
TAT!ON be pleased to state

. (a)' the progress made in the Enforcement
of the Beedi and Cigar Workers (Conditions of
Employment) Act, 1966 ; and

(b) the steps. taken to. ensure payment of
moinimum wages in the Beedi industry ? |

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K, KHADIL.
KAR) 1 (a) The Beedi and Cigar Workers
(Conditions of Employment) Act, 1966 was
passed in 1966 and has since been brought into
force, in the States of Bihar, Kerdla, Andhra
Pradesh, Tamil Nadu, Maharashira, Gujarat,
Madhya Pradesh, Assam, Mysore, Rajasthan,
Uttar Pradesh, (except section 3), West Bengal
(except sections 3, 14 and 15), and Orissa. In
the States of Jammu and Kashmir, Punjab,
Haryana and Nagaland, beedi and ' cigar estas
blishinents are negligible. The enforcement of
the Act has however been affected by the fact
that several writ petitions challenging the cény
titutional validity of the Act “have been admit-
ted by = nutiber of High Courts and in some
cases stay ordm hwe been isued.

-(b) ’I‘he Mimmum Wuges Act, 1948 is
lpplkable to employraent in -beedi. industry
and minimum wages under the Act have been

ﬂtndbythe State ‘Governmenis who are'the
“Appropriaté Government™, . Thé enforcemeirt

E dmmimnmwaguuhomh m theirmhucofr
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: BIMTA’I‘ION be plmed to, mne.

" arganisations, . viz., INTUG,

(u) wlmhu thc mmiau of Gwetnmm ‘
wudrawn to the dispute between the workers
Andthemmgementofthejuu milhunWest :
Bengll wer tho fasue of minimum mgei ;

(b) xfso, the points of dupute and

(c) the xteps taken by Governmnnt to iolve
this dupute ?

THE MINISTER OF LABOUR ANﬁ
REHABILITATION (SHRI R. K. KHADIL-
KAR): (a) Yes, Sir.

(b) and(e). According to the information
given by the Government of West 'Bengal
workers have demanded a minimum wage of
Rs. 300 per month while employers have
offered a pay of Rs, 195. Bipartite discussions
‘held during October and November, 1971 on
the subject having been inconclusive, the
representatives of the jute workers are reported
to have sought the intervention of the Chair-
man of the Wage F:xmg Committee for the
Jute Industry set up by the Gavemment of
West Bengal. The State Government are also
scized of the matter and have taken action for
bringing about a lettlemem. ‘

Reptmmﬁvo Clnnmr of Trade Uﬂm

*417. "DR. RANEN SEN : Will the Minis.
ter of LABOUR AND REHABILITATION
be pleued to state 3

" (a) whether the question of deciding “the
representative character of Trade Unions
through secret ballot has becn conndered by
Gavernmt,and '

(h) tfm.thcdecuiantnkcn thereon?

THE mNISTIR OF LADOUR AN'D
REHABI»U.TATIDN (SHRIR. K. KHADIE:
KAR) ;. {s) and (b). Three central -workers!
AITUO wad
HMS, Bave beeni halding mutuai consultationt

_ in-order'to vomtomne mmmm

subjoct.: At ithe. 27¢h Susian ofthe: Indikg
Labour Conference held in Octobery 19¥;





